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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

MONDAY, THE TWENTY NINTH DAY OF DECEMBER
TWOT+IOUSANDANDTWENTYFIVE _ -

PRESENT

THE HONOURABLE THE CHIEF JUSTTCE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICEG.i'I. MOHIUDDIN

WRIT N :8235 oF mfl

Between:

Dr.R.Hampaiah, s/o late R. Venkappa-Ag"9 $o't 66 years' Occ Agricultural

$'iA;ii;i'5ilti-6ri'riilin,'bida-i,iii6iiv adrd, chandravihir complex, .Hvderabad
Hi'"o..)01,' s; F6iii" H3;;::"V;'iHd;rsnoi Engineers cor<inv' Ytisursuda'

Hyderabad - 500 073..

...PETITIONER

AND
1. The State of Andhra Pradesh, Rep.by its Special chief Secretary' Secretariat

Amaravathi, Guntur District

2. The Special Chief Secretary to the, State of Telangana' Secretariat'
Secreiariat Buildings, HYderabad

3.TheBiodiversitvBoard,repbyitsChairmanStateofAndhraPradesh,Aranya- 
Bhavan, Saifabad, Hyderabad - 500 004

\

'El:"dJ#,lL's,Y,3"^trfliJiR3llf-?Xil51i1,ffiff f1affi &6thFroor'

5. The General Administration Departnent, $gp^byits Ettq"iqd Secretary State"' .i I"itt*'Fi"i.iin SeCiEiariat,'Amaravathi, Guhtur District

6. The General Administration Departnent, Rep by its Principal Secretary State

of Telangana, Secretariat, Hyderabacl'

...RESPONDENTS

PetitionunderArticle226oftheconstitutionoflndiaprayingthatinthe
circumstances stated in the affirlavit filed therewith, the High court may be

pleasedtoissueanorderordirectionmoreparticularlyoneinthenatureofWritof

MANDAMUS (a) declare the action of the respondents in non-implementation of

6thPayCommissiontorevisethepayofthepetitionerinthecadreofChairman,

BiodiversityBoardi.e.,Rs.80,000l(insteadofRs'26'000/-from1'1'2006)aswas



done in the case of other similarly situated persons of the Central

Governm€nUother States like Gujarat, Uttarkhand and Karnataka from 30.5.2006

till date of retirement 31.1.2015 with all consequential benefits and nottaking any

action on the lepresentations and latest representation of the petitioner to fix his

pay in teimt; of 6th' Pay Commission Pay Scales, is illegal; arbitrary,

discriminatory violative of Principles of Natural Justice and contrary to Art 14, 16

and 21 ot the Constitution of lndia and (b) consequently direct the respondents to

consider the rxse of petitioner to revise and fix his pay scale as per 6th Pay

Commission from the date of his appointment i.e., Rs.80,000/- w.e.f., 30.5.2006

till eompletion of his term i.e., on 31.1.2015 and pay all cohsequential benefits

and pass such other and further order or orders as this Honble Court may deem

fit and proper in the circumstances of the case.

l.A. NO: 1 OF 2O17(WP.MP, NO: 10167 0F 20171

Petitior under Section 151 CPC praying that in the circumstances stated in

the affiavit filed in support of the petition, the High Court may be pleased, to

direct the res;pondentq to dispose of the representations of the petitioner and

eonsider the oase of petitioner to revise and fix pay scale of the petitioner in terrns

of 6th Pay Commission from the date of his appointment i.e., 30.5.2006 to till

completion ol' his tenure on 31.01.2015 and pay all consequential beriefits and

pass sueh other order or orders as this Hon'ble Court may deem fit and proper in

the circumstances of the case.

Counselfor the Petitioner : M/s.R.S. ASSOCIATES

cou nser fo r rhe" Respon denrs No. 1 &s' 
Bffi]E:J|X+E SF?". d',

Counsel for the Respondents No.2 : GP FOR SERVICES Il

Counsel for the Respondents No.3,4&6:

The Court made the following: ORDER



IN THE HIGH CIOI'RT FORTHE STATE OFTELATGAITA
AT IIII'ERABAI)

TIIP HOIT'BLE THE CHIEF JUSTICE SRI IIPIIRTSH KI,UIIR SIITGE

IIND

TIIE HOIT'BLE SRI JUSTICE G.M.MOIIIITDDIIT

WRIT PETITION No.8235 of2OL7

DATE:29.L2.2O25

BETWEEN:

Dr.R.Hampaiah
....Petitioner

AND

State of Andhra Pradesh and 5 others
....Respondents

ORDER

Heard Sri S. Ravi, learned Senior Counsel representing

M/s.R.S. Associates appearing for the petitioner; Sri.B.Rajeshwar

Reddy, leamed Government Pleader appearing for respondent Nos-l

and 5 and Smt.M.Shalini, learned Government Pleader for Services-Il

appearing for respondent No.2 and perused the record.

2. The present Writ Petition is filed under Article 226 of tl:e

Constitution of India, with the following prayer viz.,

to issne an ord.er or diredbn more pantiaianTg one in tle rature of Writ

of il{ANDAMUS
(Q dalarc the aaion of the reqondents in tan- ryiementdbn of 6h
Pay C.ommission to reuise the pag of tle petitioncr in tle adre of
Ctuitmaa Biodiuersity tuard i.e., Rs.8O,OOO/' (instuon of Rs-2fi,OOO/'

fiom O1.O1.2OO6) <rs unts done in tle a.* of other similady siatded.
persons of tle Central Gouernmerrt/other States like Gujarat,

Uttarkhand and Karnafalco fiom 3O.5.2OO6 till date of retircne.nt
31.1.2015 utith all unseqttential bencfits and. trr;.t takitrg ang adbn on


